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Shri Sandeep Kumar Singh, Authorized Representative for Respondent

CORAM :
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ARCHANA WADHWA

Early hearing application stands filed by the Revenue
for fixing the appeal on out of turn basis. However, we note

that the appeals are listed today for final disposal and as
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such early hearing application has become infructuos, the

same is accordingly disposed of.

(Dictated and Pronounced in open Court)

Sd/-
(Archana Wadhwa)
Member (Judicial)

Sd/-
(Anil G. Shakkarwar)
Member (Technical)

nihal



